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Shri M. L. l sw an, Registrar Incharge 

Defect$in col.21 of the Scrutiny - 

report haQ-not been removed. List it on 15.5 .96 

for removing the defect 

M.Tj.Paswan ) 
Registrar Inchargé\ 

Shri, M. L. Paswan, Registrar Incharge. . .•. . 
L,earned Counsel for the applicant is present. 

1.. 
PKL 

3/4.6.96 

flefects have not been removed. The applicant is directed. 

to file a Misc, petition for condonation f delay if any. 

Let 04. 06.96 be fixed for removal of defects. 

M. L Paswan) 
Registrar I/C 

Shri ML. Paswan, Registrar Incharge 

Learnea counsel, for the applicant is 

present. Defects have not been removed. List on 

5.7.96 for removing the defects. 

M,L.Paswan
SKS  

	). 
Registrar I/c 



Shri M.L.Paswan, Registrar 

Defects have not been removed. 	S  

.ist on 18.7.96 for removing the defects. 

M.L.Pswan ) 

51(3 	 - 	. 	 Registrar I/c 

4 5/18.7.96 	 Shri. M. L. Paswan, Registrar Incharge. 
S 	

. 	 ..•. 	 . 	 S  

L.ea med Counse 1 for the applicant Is- absent. De 

item no. 21 has been removed. MA filed fbr condonat 

delay. lEt the d ease be put up before the 90n o ble Be 
f2 _Qo a-'-i 

for hearing on admission, fixing 02.08.96, 
• 	 '• 1 	

'S 

M. L. Paswari ) PKL 	 Registrar I/c 

6.1 2.8.96. 	Nonefor.the parties. 

Let it be adjourned to 19.8.96 for admission 
i 	 . 

hearing. 
p ks'— 	 .. 	 -••, 

S 	

S 

/cBs/ 	 (N.K.'Verma) 

S •' 	
member 



OA -. 359/96 

7.1 19.8.96. 	Shri Parmeshuer Prasad, the learned counsel for the 

app licant. 

Heard. Issue notices to the reEpondents returnable 

within six ueek. List this case on 4.10.96 for admission 

hearing. 

8,10.96. 

%UIL 
(N.K. Verma) 

- 	Ilember (A) 

None for the applicant. 

Shri M.P. Dixit on behalf of Shri Lalit Kishore, 

Addi. Standing Counsel for the respondents. 

As prayed for on behalf .pfHthe respondents, foui 

C) 	 weeks time is allowed to fi-le written statement. List 

this case on 9.11.96 for hearing on admission. 

CC) 

Jr
U  

WA 
?T 

- 	(o. Purkayastha) 

hember (J) 



0.A.: 359/96 

'.j .  

9/29.11.96 	Counsel for the aDolicant Shri ppr, 
Counsel for the respondents : Shri:M. 	xit. 

Heard learned counsel for é apolicarrt 

as well as the counsel for the respondents. Learned 

counsel apearingonbehälf of therespondéfits has.ñok 

objection for admission of thp. 	subject to 

condition that respondents may be allowed to file W/s 

within 3 weeks from now. 

Admit. 
RespondentS to file their /s within 3 weeks 

from now • R ej cinder, if a fly , may be £ ile d by the app liC a fit 

within two weeks thereafter. 

4• 	LISt on 03.01.1997 before the Registrar for 

completion of pleadings. / 

• 	 (Dir ajastha) 

Member () 

The learned courel' for the applicant is 

present. Now e for the respoñdents W/s has not 

been-filed. 	tupo 20.1. 1997 fE W/s. 

MPSO  

11/ 20. 1. 1997 

M.L.Paswan ) 
Registrar I/c 

None for the parties.  W/s  has  no een filed4x4 

Put up on 4.3.1997 for filing W/s. 

( S.pSjnha ) 
Dy.Registrr I/c 

/ 



0. A. -359/96 

12/5. 3. 1997 

.4 	 •0 

MPS.1  

13/15. 4. 1(997 

MPS. 

None for the parties. W/s has not yet 

been filed. Put up on 15.4.1997 for filing W/s 

as a- last chance. 	
. 

S. P. S inha 
Dy.Registrar I/c 

The learned counsel .for the applicant is 

present. None for the respondents. No W/s has 

yet been filed though sufficient time was given 

therefore. In the circumstances, let it be listed 

before the Hon 1ble Bench for direction on 4.5,1997, 

(S..inha) )
Dy.Registrar I/c 

The learned counsel for the applicant states that copy 

of the 	servt on him talay. Let the same be filal 

in the off ice a iso, Rej o incier may be f il d w i. in two 

weeks thereafter. 

List for ci.irection on 6,07.1997. 	/ 

(v,N.Ivahrotra) 
vice -Lhajmn 

'.. 	15./ 16.7.97. Shri P.Prasaci, the counsel fai tke applicant. 
Shri J.N. Pancley, the Sr.StarKling Counsel for the 

res porrients. 

The learned camsel for t1w applicant states that 

the applicant Smt. Prerra Ghose has already been appointed 

on compassionate ground and so the present OA has become 

infruct uous • He may be permitted to with draw t/ssa.,e. 
This OA is acctrdirgly disposed of as withcraw 

0 	 \J$\J 
(v N. ?hrotra) 

V ice-cha innan 


